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D’Costa, Advocates  
  

 

 

 

O R D E R 
 

13.08.2019  Mr. Sujit Lahoty and Mr. Divyanshu Rai, Advocates appearing 

on behalf of the Appellant submit that they have been asked by their senior 

Counsel to withdraw the appeal. Learned Counsel for the Respondent has no 

objection to the same.  

 The prayer is allowed. The appeal stands withdrawn without giving any 

liberty to the parties to challenge the same very impugned order.  
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